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DetaIs of the 269 schemes for the develop-
. mant of National tilghways raceIved from 
Uttar Pradesh dUrirtg last three years i.e .. 

1990-91, 1991-92 and 19923-93 (upto 
282.1993) witt) action taken thereon are 
giwmbelow:-

Retumed Under SctutJny 
un sane- clarltlcatlon 

Category SancIioned Iioned for 
modification 

Road impr0ve-
ment WOItcs 40 25 

Bridge c0nstruc-
tion WOItcs 

Misc.WOItcs indu-

19 10 

cing those COIIStiIg 210 107 
less than As. 25.00 
lash each. 

Total 269 142 

1713. SHRI SANTOSH KUMAR 
GANGWAR: Withe Minister of DEFENCE 
be pleased to state: 

(a) whether the Gowemment have 18-
ceived suggestioilsto improve the working 
of the Cantonment Boards during last year 
and in the cunent year; 

(b) if so, the detaIs thereof; and 

(c) the reaction of the GovernmenI 
therato ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALUKARJUN): <a) to (c). A statement is 
aItaChed. 

STATEIIENT 

Centain suggestiaI. pertailing to the 
admilillblllioo of CalIIDIneN Boards are 

13 2 

8 1 

99 4 

120 7 

raceived from time to time. Some of the 
important ones ~ been: 

(i) Toincf8ase the period for which the 
tax assessment on lands and buId-
ings shaD ramain vaId. 

(i) To braise FSI restrictions app1i-
cable in Cantonment 8[888, to en-
able incre8led construction. 

(iill Enhanc:ement of financial assis-
tance to the Cantonment Boards. 

2. Gowemment view all such sugges 
tiona on merits. The acceptance of the aug-
gestion at (i) above has not been bn:I 
pracIi;abIe. as it would deprive the caoton-
ments oflheirlegllimate shares in iaaasilig 
renIaI values. Pursuant to the suggestion at 
(ii) above, action has been initiated to review 
the exiIItIg FSI regulations. Beca ... of the 
constraint on ntSOUICB8 it has not bean 
pellBIbIe to accept the suggestion at (Ii) 
abcMt, tolncr881Bthe leveIoffi1a1C;alassis-
tance. 




